
ACT No. I X  OF 18$'9* 

PASSED BY THE GOVERXOR GEXERAL OF INDIA 13 COUSCII,, 

- . 

A11 A c t  to anzencl the lamw yelat9ing to  Coast-lights 
iu  the eastern part of the Bay of Bengal. 

Prelie~zinary, 

1. This Act may be called "The Burma Coast- Short title. 

lights Act, 1879" : 
It shall come into force on the first day of Juiy, Commence--, 

ment. 

and i t  shall extencl to the territories respect- Local extent,. . . 
ively administered by the Governors of Fort St. 
George and Bombay in Council, the Lieutenant-Gav- 
ernor of Bengal and the Chief Commissioners of 
Brit,isli Burma and the Andarnan nncl Nic0ba.r Islands. 

But nothing herein contained shall a,pply to ally 
vessel belonging to or in the service of Her Majesty 
or tlie Government of India, or to any vessel 01: mar 
belonging to a,ny Foreign I'rii~ce or State. 

But 
[%',,.ice one nmin nlf,d t h ~ e e p i e a . ]  



Bu?*nza Coccsi-Z$hts. [ACT IX 

But any appointment made uncley the sa,id Act 
shall be deemed to have been made under this Act. 

3. I n  this Act, uliless there is something repug- 
nant in the subject or coiit'ext,- 

C ~ S ~ O ~ S - c o l a  " Customs-Collector " iiieans a Customs-Collector 
appointed under the Sea Customs Act, 1878, and in- 
cludcs any person appoirltecl by the Local Goveimiiient 
by name or in virtue of his office to discharge the 

" Vessel " includes anything made for the convey- 
ance by water of lzuman beings or of property : 

" Master," when used in relation to any vessel, 
means any person (except a Pilot or Ha'rbour-Master) 
having, for the time being, the charge or control of 
such vessel : 

" Voyagc" means the whole distance between a 
vessel's place of departure ancl her final place of 
arrival ; but. the return of a vessel from any place 
slmll, notwithstanding the.terms of any charter-party, 
be deemed a distinct voyage. 

Cbast-light Dues. 

one anna and six pie per ton of burden : 
Provided that such vessel sails from 01- enters 



~ncler the saicI ~~t 
: uuder this ~ ~ t .  

Provided that the saicl clues shall not be levied 
nlore t,haii once on any ~-essel in the course of the 
sailie voyage. 

6. The Governor General in Council  nay from Power to . 

time to time, notification in the G ~ z s f t e  of A*diu, ~ L ~ ~ , r l ' e s  

recltlce or raise tlie rate of coast-light dues in respect of 
all vessels or any pa,rticula,r class of vessels : 

Provided that suck rate shall not in any case ex- Pi.oviso. 
ceed tlic rate fixed by section four. 

7. The Customs-Collector shall collect tlie coast- CoIioctiol~ of 

and shall grant to the person paying the same a Vollcher to  
voucher in writing under lris hnnci, setting forth the be ~ive" .  

name of his office, the port- at which the coast-light 
dues are paid, the amount so paid, the name, tonna.ge 
ancl other proper description of t,he vessel in respect of 
---I : -L ,,?I, 
W ~ ~ G L I  3 ~ b l l  13~2y!i1entJ is nmde, and the voyage on 
which she is or has been bound. 

8. llTithin twenty-four hours after the arrival Master to re. 
within a port of any vessel chargeable with coast-light port ""i~al. 

' 

dues, the master of such vessel shall give notice of 
such arrival to the Cusioms-Collector. 

shall be observed :- 



Bzcl*nzn Const-l-iylds. 

true tonnage of the vessel in respect of m~hicli sucli 
coast-light dues are payable, he shall be punished with 
fine which may extend to one liuiiclred rupees, and the 
Customs-Collector may cause such vessel to be mea- 
sured and the tonnage thereof to be ascertained ; a,nd in 
such case tlie owner or mast,er of such vcssel shall also 

being in force for the registration of vessels in Inclia, 
and tlie owner or ivaster thereof fails to sa,tisfy the 
Cnstoms-Collector as to what is lier true tonnage 
accorlliilg to the mode of ineasurenlelzt l~rescril~ecl by 
the 1a~v 111 force for t,he time being for regulating the 
measurement of British registerecl vessels, t'he Cus- 
toms-Collector shall cause' such vessel to be measured 
and the tonnage thereof, accorcling to the  mode 
aforesaid, to be ascertained ; and in such case the omiler 
or master of such vessel shall be liable to pay the 
expenses of such measurei~~ent. 

may distrain or arrest sucli vessel, and the t.ackle, 
apparel and furniture belonging thereto, or any part 
thereof, and detain the same until the amount of such 
dues or expenses is paid ; 

%nd in case any part of such clues or expenses, or 
o'f the costs of the distress or arrest, or of the keeping 
of the same, remains unpaid for the space of five clays 
next after any such distress or arrest so mttcle, the 
Customs-Collector nlay cause the vessel or other t.hing 
so distrained or arrested to be sold, ancl with the pro- 
ceecls of such sale may satisfy such dues, expenses 
a,ncl costs (inclucling the costs of salc) remaining nn- 
paicl, a.ncl shall rencler tlie surpius (if any) to the 
master of such vessel upon clemancl. 



B ~ m n a  Coast-ZigTds. 

person has paid, or secured to the satisfaction of such 
officer, the amount of all dues, expenses a,nd costs with 
which such vessel is chargeable under this Act., and of 
any fine to which a+ person is liable for anytlling 
done by him in contravelltion of this Act. 

of 1541 or Act 
upon what voyage she is or has been bo~~ncl. 

13. If the master of any vessel evacle,s, or at'teillpts Penalty for 

to evade, the payment of any coast-light dues, ex- ~ ~ ~ ~ ~ f ~ ;  
penses or costs payable in respect of such' vessel under &, 
this Act., he shall be punished with fine which may 
extend to two hundred rupees. 

Determination of Disputes u ~ z d c ~  Act .  

Magistrate of the second class. All decisions under 
this section shall be final. 

Prosecutions ugzdev other Laws. 

15. Nothing herein containecl shall prevent any Saviug of 
person froin being prosecuted under any other lnrv for ~{~~~~~ 
any act or onlission whicli constitutes an oflr'ence laws. 
against this Act: provicled that 110 persol1 shdl  be 
punishecl twice for the same act or omission. 

Stcl,tn?ze?zt o f  Receipts nqzd B x ~ I c I z c ~ ~ ~ ~ u ~ ' ~ .  

16. The Gover:lo:. Geiie~al in Cou:icil s'hall, on or Statelnent of 

bofo~c tho first day of Octobcv in each pe:u, pnhlish 6'~~~~;~ 
iu  thc Gaxe22e of 2-1zclia a st,atcnncllt sllowing t,lic to bo pub- 




